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TAMIL NADU LEGISLATIVE ASSEMBLY

THIRTEENTH ASSEMBLY - THIRD SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 4™ DECEMBER, 2006
TO 7" DECEMBER, 2006

. SUMMONS

Summons for the Third Session of the Thirteenth Tamil Nadu Legislative
Assembly were issued to the Members of the Legislative Assembly on the 7th
November, 2006 in S.O0.Ms.No. 186, Legislative Assembly Secretariat, dated
the 7th November, 2006 to meet at 9.30 a.m. on 4th December, 2006.

II. DURATION OF THE MEETING

The Third Session of the Thirteenth Tamil Nadu Legislative Assembl¥
commenced on the 4™ December, 2006 and adjourned sine-die on the 7
December, 2006.

[ll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for Four days during the
period from 4th December, 2006 to 7th December, 2006 on the following
days:-

4th December, 2006, 5th December, 2006, 6th December, 2006 and
7th December, 2006.

In terms of hours, the House sat for 12 hours and
06 minutes.



IV. PROROGATION

The Third Session of the Thirteenth Tamil Nadu Legislative Assembly
was prorogued with effect from the 26th December, 2006 vide S.0.Ms.No0.223,
Legislative Assembly Secretariat, dated the 27th December, 2006.

V. OBITUARY REFERENCES

Seven Obituary References were made in the Assembly on the demise
of the following former Members of the Assembly on the dates noted against
them:

Serial No. Constituency Period Date of Date on which
and demise reference was
Name of the made in the
Member House

) 2 3 4 ®)

Tvl.
1 R. Sengaliappan Palladam 1962-67  14.09.2006 04.12.2006
Singanallur 1985-88

2 V. Balaguru Sholavandan 1977-80  23.09.2006  04.12.2006

3 G.D. Perumalraju Andhiyur (SC) 1962-67  25.10.2006  04.12.2006

4 P. Sengottaiyan Kapilamalai 1985-88  26.10.2006  04.12.2006

5 T.T.S. Thippiah Mettupalayam 1967-71  11.11.2006  04.12.2006

6 P. Nagalingam Ponneri (SC) 1967-71  01.12.2006  04.12.2006
1971-76

7 V. Madanagopal Vedasandur 1952-57  25.11.2006  05.12.2006

All the Members stood in silence for a minute as a mark of respect to
the deceased.

VI. CONDOLENCE RESOLUTION

On the 4th December, 2006, Hon. Thiru R. Avudaiappan, Speaker
placed the following Condolence Resolution before the House:-

On the demise of Dr. K. Kalimuthu, former Speaker, Tamil Nadu
Legislative Assembly:-

"omsmoreul  LeUSHGGW  Hrmel  @ussl ummrrmmraag, QT
Wetreory  Qom PG dlumdlums aﬂmrﬁjaﬂu.leuqym WSS, Cuss @Usumgguw
Smesr  QuOMaTTES SHePhsaiHh— BLUSESD Ko CHTPMSEGD  THNETTS,
Irdluey, @Sl LI @Uﬁmﬂ;gum é]m;_r,grmmraa @eoflln vevoTLD Gl
;f;]g)@m Qameor_eurms eumpheaimo— 2001 (pss 2006 eismiy ustrrstrﬂ@nsmrn_rrsugj
glLwerml  Guiremeuufesr g;smwsurrrraa& eﬂ,r_nuu,r_nu uewflumm),  S|EmETSHSISH
STUfleTmTYD  YTelnemTSgIE  CFRMID  LsiTume  imeeurgl LM (gLl
QuDme(HLTETT LT&LT &1 sreafpss  Ieuissr, 8.11.2006 gt  serg)
64-eug gemauils) Qubms miSug GNSE  @UCUTma Sl ES,
MGmTeTITT S gjLuU@Lh G&merdHma. eré;ui &, sraflPss IjeUFs6T g;s&r@sml_u_l
fm ang s Guem i Gusdle cv)&,r_r),r_r)ﬁu Lﬁ]asassumraasum (Sg,su(ﬂg,mu urrsurrsuuTlT
Ieurseflsor euflufled fledrm) g)Lﬁ]gg 2_6uuTj6meL sumlyg,g,sumrasmm @mHET. e
ueGoum sl @SSl FresemsT erLpSHusuf. Gogid, e 1971-76, 1977-80,
1980-84, 1985-88 wmmid 2001-2006 g & gyemhisefled 5 (psmm
slLUGursmen o minferpraay, 1989 s 1991 auemr  HTLMEHLO6TM
o minfemyrea)d Coimos@esiu Lm. 1977 wso 1986 aemy  silys
cﬂqﬁmmé&rﬂraaé eﬂmﬂurraall uessflwimmplesrmiy. g{mﬁnﬂm@] Lenmeured geusorll iflhgl
Tkl YUTsD GSHUUSHMTMSES JpPES GIEIGDOLD,  IBISTUSS 6D
@hGursmey Qaiflallsss QsrsTdng."

The above resolution was adopted nem con after observing silence for
two minutes.

The House was then adjourned for the day as a mark of respect to the
departed soul.



VII. QUESTIONS

During the Session, 7106 Notices of question were received and
admitted out of which 667 were treated as Starred questions, 2208 were
treated as Unstarred questions. 30 Starred questions were answered on the
floor of the House. Answers to 100 Unstarred questions were placed on the
Table of the House. Though One Short Notice question was received and
admitted and it was not answered on the floor of the House.

VIIl. PANEL OF CHAIRMEN

On the 5" February 2006, Hon. the Speaker announced in the House
the following Panel of Chairmen for the Third Session of the Thirteenth Tamil
Nadu Legislative Assembly:-

1. Thiru B. Ranganathan

2. Thiru Durai Chandrasekaran
3. Dr. E.S.S. Raman

4. Thiru T. Velmurugan

5. Selvi K. Balabharathy

6. Thiru V. Sivapunniam

IX. CALLING ATTENTION STATEMENTS

One Calling Attention notice to a matter of urgent public importance
regarding need to appoint sufficient Teachers, to construct compound walls
and to provide toilet facilities for Government High Schools at Sethumadai and
Vettaikaranpudur at Valparai Constituency, Coimbatore District given by
Thiru Kovai Thangam was received and Hon. Minister for School Education
made a statement on the floor of the House on 7.12.2006.

X. LEGISLATIVE BUSINESS

During the period, 14 Bills were introduced in the Assembly. All the
Bills were considered and passed. The details are as follows:-

Sl.No. Title of the Bill Date of Date of
Introduction | Consideration
and passing
1) (2) 3)
1. The Tamil Nadu Payment of Salaries 5.12.2006 5.12.2006

(Second Amendment) Bill, 2006
(L.A. Bill No. 34 of 2006)

2. The Tamil Nadu District Municipalities 5.12.2006 5.12.2006
(Amendment) Bill, 2006
(L.A. Bill No. 35 of 2006)

3. The Indian Stamp and the Registration 5.12.2006 5.12.2006
(Tamil Nadu Amendment) Bill, 2006
(L.A. Bill No. 36 of 2006)

4, The Tamil Nadu Value Added Tax 5.12.2006 5.12.2006
Bill, 2006 (L.A. Bill No. 37 of 2006)

5. The Tamil Nadu Co-operative 6.12.2006 6.12.2006
Societies (Third Amendment) Bill, 2006
(L.A. Bill No. 38 of 2006)

6. The Tamil Nadu Admission in 6.12.2006 6.12.2006
Professional Educational Institutions
Bill, 2006 (L.A. Bill No. 39 of 2006)

7. The Tamil Nadu General Sales Tax 6.12.2006 6.12.2006
(Third Amendment) Bill, 2006
(L.A. Bill No. 40 of 2006)



8. The Tamil Nadu General Sales Tax 6.12.2006 6.12.2006
(Fourth Amendment) Bill, 2006
(L.A. Bill No. 41 of 2006)

9. The Tamil Nadu Appropriation (No.3) 6.12.2006 7.12.2006
Bill, 2006 (L.A. Bill No. 42 of 2006)

10. | The Tamil Nadu Appropriation (No.4) 6.12.2006 7.12.2006
Bill, 2006 (L.A. Bill No. 43 of 2006)

11. | The Tamil Nadu Panchayats (Sixth 7.12.2006 7.12.2006
Amendment) Bill, 2006
(L.A. Bill No. 44 of 2006)

12. | The Anna University (Amendment) Bill, 7.12.2006 7.12.2006
2006 (L.A. Bill No. 45 of 2006)

13. | The Anna University, Tiruchirapalli 7.12.2006 7.12.2006
Bill, 2006 (L.A. Bill No. 46 of 2006)

14. | The Anna University, Coimbatore 7.12.2006 7.12.2006
Bill, 2006 (L.A. Bill No. 47 of 2006)

XI. FINANCIAL BUSINESS

1. On the 6th December, 2006, Hon. Prof. K. Anbazhagan, Minister for
Finance presented to the Assembly the First Supplementary Statement of
Expenditure for the year 2006-2007

The demands for further grants were moved and voted without
discussion by the House on the same day.

The Tamil Nadu Appropriation (No.3) Bill, 2006 (L.A. Bill No. 42
of 2006) relating to the First Supplementary Statement of Expenditure for the
year 2006-2007 was introduced in the Assembly on 6th December, 2006 and
was considered and passed on 7th December, 2006.

2. On the 6th December, 2006, Hon. Prof. K. Anbazhagan, Minister for
Finance Presented to the Assembly the Demands or Grants for Excess
Expenditure in the year 1997-1998.

The Demands were moved and voted without discussion by the House
on the same day i.e. 6th December, 2006.

The Tamil Nadu Appropriation (No.4) Bill, 2006 relating to Demands
for Grants for Excess Expenditure in the year 1997-1998 was also introduced
in the Assembly on 6th December, 2006 and it was considered and passed on
7th December, 2006.

Xll. GOVERNMENT MOTIONS

1) On the 5th December, 2006, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130
and 132 be suspended and the Tamil Nadu Payment of
Salaries (Second Amendment) Bill, 2006 (L.A. Bill No.34 of
2006); the Tamil Nadu District Municipalities (Amendment)
Bill, 2006 (L.A. Bill No.35 of 2006); the Indian Stamp and
the Registration (Tamil Nadu Amendment) Bill, 2006 (L.A.
Bill No. 36 of 2006) and the Tamil Nadu Value Added Tax
Bill, 2006 (L.A.Bill No.37 of 2006) which have been
introduced today be taken up for consideration and passing
today itself".

The Motion was adopted nem con.
2) On the 6th December, 2006, Hon. Prof. K. Anbazhagan, Leader of the
House (Minister for Finance) moved the following motion:

"Qerenmw Hepsd Hysdled o et @lemd 12 " gydlen sefls
Siiorenn” @ern 4 918 dOSGIS0STETET GoutoT(Hin. TemeoiL
@emigsT QaTLihg 6% auflmaiuy ahSgs QarerariL
Geusvar(hin."

The Motion was adopted nem con.



3) On the 6th December, 2006, Hon. Prof. K. Anbazhagan, Leader of the

House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130
and 132 be suspended and the Tamil Nadu Co- operatlve
Societies (Third Amendment) Bill, 2006 (L.A. Bill No. 38 of
2006); the Tamil Nadu Admission in Professional
Educational Institutions Bill, 2006 (L.A. Bill No. 39 of 2006);
the Tamil Nadu General Sales Tax (Third Amendment)
Bill, 2006 SLA Bill No. 40 of 2006) and the Tamil Nadu
General Sales Tax (Fourth Amendment) Bill, 2006 (L.A.Bill
No. 41 of 2006) which have been introduced today be taken
up for consideration today itself"

The Motion was put to vote and carried.

4) On the 7th December, 2006, Hon. Prof. K. Anbazhagan, Leader of the

House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130
and 132 be suspended and the Tamil Nadu Panchayats
(Sixth Amendment) Bill, 2006 (L.A. Bill No.44 of 2006); the
Anna University (Amendment) Bill, 2006 (L.A. Bill No. 45 of
2006); the Anna University, Tiruchirapalli Bill, 2006 (L.A.
Bill No. 46 of 2006) and the Anna University, Coimbatore
Bill, 2006 (L.A. Bill No. 47 of 2006) which have been
introduced today be taken up for consideration today itself".

The Motion was adopted nem con.

5) On the 7th December, 2006, Hon. Prof. K. Anbazhagan, Leader of the

House (Minister for Finance) moved the following motion:-

"That under rule 25(1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned Sine-die"

The Motion was put to vote and carried.

1)

Xlll. GOVERNMENT RESOLUTIONS

On the 6th December, 2006, Hon. Dr. M. Karunanidhi, Chief Minister

moved the following resolution:-

"ClgeTemenr 2 WIHEINGTN  FELONpHMSEHET  enEITSHHID
Qg ol GQLIAGL  apseE Gumbure  GmbE)
UHSMEI. @Ik Uﬂqn&ﬁmmﬂué‘ FlLGHer 348  (1)-6ug
WiflellearLig Lmnﬁg‘;]mmmg;gﬁlgum 2 && Eg‘;]mmmg;g‘;]gum JRLTEARY
G]Lnrrlcﬁluﬁl(ﬂsu(‘ém eS| Lr,l_s)_u;wasmaaa;@m @@5&3 Geuear(HILD
sTeiTml SnmUL (hsengl. eTerflemid, oyreemoiygs s Nfley 348,
o 19fle) (2) 2 LT @ememig 1963 gy gyer® gyl & GQumfls
gL Lilifley—7edrLiLg, 2 wifE&lLoeiTm T5L_6)llg & 6T & SH6IT
ISl CusE @SS GgluTas Semevel] Ieurssrler
UUgmaL Guny, wrle g d QumiuiiGatu FL&s wmfo
& 2 flu BLalgsms sHSSH alflams Gelwiu’ (Herears).

rog  wrhlosHd  SUIAGCNGL  maTss !f,]nsurras
I5L_6)1lg &6MES(6THL GomGlameerLiiL (Esuam@m 6T60TM
Qamstenaullsr  ojpliLenLulsd, greemoiys sl 10fle) 348
o L9fley (2 oLer Qemeohg 1963 oy oo gy
QumflE &Ll Nfley 7-etp  Glasmemenr 2 wiESloeTmS s
SIS, SilILITen6ToT ST 2 emerfl L IS
BLalg&msseflann mugl wrbho o dl Qumplurdu sl
PYsILESH sills os  WeLBSgeTTE.  Silps
sureTMled  @UITET  6TLSSISSETTE) Glurrm]eaaauul_ (BELIEUDTLy.u.I
@uwgelmears  QEwLOSS aﬁ]smns)ﬁ]m) @uug;sn mlcprfuaa
Goueior(NGler Gg@ @Ihdlus @L;Lunag; g;smrmmn I SHEMETE
Cal&sbamaratsar  @he slLwsami  Gurmauisd e

wergrs @sSimerd HammGamnmiubéng."

The above Resolution was adopted nem con.



2)
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On the 7th December, 2006, Hon. Thiru R. Avudaiappan, Speaker

placed before the House the following resolution:-

3)

&L;j,g, usgnemhl&eTTs  seTmTLS  (pemmuiled
wsser  Lrdifidlemer  CoibOsbhses @u.lm)rrg‘;]@ﬁ,g,
(W, TN N P St g, LF,I'I'LLI'I’I]’LDI'E.I&GDLIJ
Q& L s GwWwhg60 JR:ATT U@&mug;gjaa@aa@
suggiel  Guflurg, yssilyierd, sllps  Wgeva
wremfl@ ST eUiEeT, Hgl  ETGIfLSSTE
ST S g;lyuu wssaflar  esgmpltur®  Coisme
BLSE SemeeufsemsTiid Caijey G]&u_lgj SIS G}
2 fleowgemer  HlemeET ly  QETHTLSL  SOPSCHThISE
Qeigmy. @mel QuTeTGeTpSgISHsemTe &L NIGUTEme
sureormpiled QuTplSasiiu. Geussor(pi".

The above Resolution was adopted nem con.

On the 7th December, 2006, Hon. Dr. M. Karunanidhi, Chief Minister

moved the following resolution:-

"QenmsuiiGo, gl) wsseflsr o ulli o mLmEERSEGL
UGBTI  @lers  (Gipblems, Gogid  Guorswomer — gjereisy
Qr_igns @hss  sLLOGUTma  ohs  GousmeTmiug
CafaiuGsm(@), @g;g]@ QM  (Pyailmerd  STemT  @lkimss
sllpiest  gmarsg 2 fouseEpn  Guby, — emuSurs
aumLhHEIL, @hEw Gurre 2 iflw punleemer
CumGsmsT@epomm  @UGurmel, @kHu  grmes  Cel(Hs
QsmsTms."

The above Resolution was adopted nem con.
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X1V Felicitation

On the 7th December, 2006, Hon. the Speaker made the
following announcement:-

That Hon. Kalaignar, Chief Minister of Tamil Nadu, Periyar of Social
Justice and Muthamizharignar with the help of all sections of people has
conducted the elections to the Pappapatti, Keeripatti, Nattarmangalam and
Kottakatchiyendal Panchayats which were unable to elect the people's
representatives in a democratic way for the last ten years and seen that the
Chairmen to the Panchayats were duly elected. He has thus established the
rights of the downtrodden people and paved the way for the continuous
development of the democracy.

Likewise, yesterday, a historic resolution was adopted to enable an
ordinary advocate to argue the cases in the High Court in Tamil to prove his
self proficiency in his mother tongue. Being an advocate, | render encomiums
to the Hon. Chief Minister as all of these have to engrave in golden letters in
the History.

| worship my family leader, who is doing all these good deeds almost
each day relentlessly and continuously. Further, | express my hearty thanks to
the Hon. Chief Minister who answered for almost 31 minutes to the questions
poised by the Members during the question hour and his presence in the
House from the beginning to the end of the meeting and for his remarks in
depth and necessary explanations.

| also express my thanks to Hon. Ministers, Members and officials for
the smooth conduct of the house which were held for the past four days.
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XV. PRESENTATION OF REPORTS BY THE COMMITTEES

During the period, ten reports were presented to the House by various
Committees of the House as detailed below:

Serial No. Name of the Report Date of Presentation

1) (2) (3)

1 Second Report of the Committee on Public  6th December, 2006
Accounts 2006-2007

2 Third Report of the Committee on Public 6th December, 2006
Accounts 2006-2007

3 Fourth Report of the Committee on Public 6th December, 2006
Accounts 2006-2007

4 Fifth Report of the Committee on Public 6th December, 2006
Accounts 2006-2007

5 Sixth Report of the Committee on Public 6th December, 2006
Accounts 2006-2007

6 Seventh Report of the Committee on Public ~ 7th December, 2006
Accounts 2006-2007

7 Eighth Report of the Committee on Public 7th December, 2006
Accounts 2006-2007

8 Ninth Report of the Committee on Public 7th December, 2006
Accounts 2006-2007

9 Tenth Report of the Committee on Public 7th December, 2006
Accounts 2006-2007

10 Eleventh Report of the Committee on Public ~ 7th December, 2006
Accounts 2006-2007
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XVI. PAPERS LAID ON THE TABLE OF THE HOUSE

During the period, 65 papers were laid on the Table of the House details
of which are as follows:-

A. Statutory Rules and Orders . 44
B. Reports, Notifications and Other Papers .. 21
Total . 65

-00o0-
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